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Final Decision : Disposed Of

Judgement

S.P. Bharucha, J.—Leave granted.

2. The notice on the SLP stated that the matter might be disposed of at this
stage by an order restoring the appeal to the file of the High Court to be heard
and disposed of on merits, condoning the delay in filing it.

3. The delay was of about 170 days. The explanation relates to the illness of the
mother of the appellants and the expenses incurred thereon. The High Court took
the view that the delay had not been satisfactorily explained. It added that even
on merits it did not find any ground to interfere. Learned Counsel for the
respondents submitted that all the grounds in the SLP were directed to the
merits and there was no averment in regard to the refusal to condone the delay.

4. We do not think that, in the circumstances that can be a reason to decline to
pass the order that seems to us appropriate. We think that the appropriate
course that the High Court should have passed and which we propose to do, was
to condone the delay and make an order of costs in favour of the respondents.

5. Accordingly, the civil appeal is allowed. The order under appeal is set aside.
Delay in filing the appeal before the High Court is condoned and the appeal (L.P.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jai-pal-singh-and-others-appellant-... Page 1 of 2



A. No. 202 of 1997) is restored to the file of the High Court to be heard and
disposed of on merits.

6. The appellants shall pay to the respondents the costs of the appeal, quantified
at Rupees five hundred only.
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